NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI

Company Appeal (AT) (Insolvency) No. 322 of 2020

IN THE MATTER OF:

Vijender Sharma ...Appellant
Versus

M/s CINDA Engineering & Construction
Pvt. Ltd. & Anr. ...Respondents

For Appellant: Mr. Rahul Kumar, Advocate.

ORDER

25.02.2020 This Appeal has been filed by the erstwhile Resolution
Professional making grievances regarding payment of fees.

The learned counsel for the Appellant Mr. Rahul Kumar, Advocate now on
instructions states that he has instructions to withdraw the Appeal but makes
a request that balance amount as directed by the Adjudicating Authority should
be paid in a time bound manner by the Corporate Debtor.

We disposed the Appeal as withdrawn with liberty to the Appellant to make
a request to the Adjudicating authority to give further directions and fixing time
for the Corporate Debtor to comply with the impugned order. The Appeal is

disposed accordingly.

[Justice A.I.S. Cheemal]
Member (Judicial)

[Justice A.B. Singh)]
Member (Judicial)

[Kanthi Narahari]

Member (Technical)
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